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have been arrested and detained and an FIR 
No. 35/88 lodged at P.S. Ki-thore under 
Section 25/26 of Arms Act, 1959. 

Seizure of Heroin in Delhi 

3674. SHRI MUKHTIAR SINGH MALIK: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether Government's attention has 
been drawn to the news-item which appeared 
in the Indian Express dated the 18th January 
1988 wherein it has been stated that heroin 
worth Rs. 3 crores was seized in the Capital; 

(b) if so, what are the details there-of; 

(c) what action Government have taken in 
the matter; and 

(d) the estimated Value of heroin 
seized in the Capital during the 
months of January and February, 
1988 and action taken against the cul 
prits in each case? 

THE MINISTER OF STATE IN  THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND THE 
MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI &.CHIDAMBARAM): 
(a) Yes, Sir. 

(b) and (c) On 16 January, 1988 one scooter was 
intercepted and 2 kgs. of heroin was recovered. 
On interrogation of the scooter rider, the house of 
another person was raided and 855 gms. of heroin 
recovered. Both of them have been arrested. 

(d) In 85 cases reported in January, 1988, about 
25 kgs. of Narcotics was seized and 87 persons 
arrested. During February, 1988; 55 such cases 
were reported and about 5 kgs. of Narcotics was 
recovered. 55 persons were arrested in cases 
reported in February, 1988. 

It is not possible to give an estimate of value of 
the Narcotics seized as it varies With the place of 
sale and per centage  if purity. 

Evasion of Excise Duty by M/s. Godfrey   
Phillips      (India)   Ltd. 

3675. SHRIMATI RENUKA CHOW-
DHURY: Will the Minister of FINANCE 
be pleased to state: 

(a) whether it is a fact that M/s. Godfrey 
Phillips (India) Limited a cigarette 
manufacturing Company of Bombay has 
been found evading excise duty by one way 
or the other; 

(b) if so, what is the estimated amount 
of excise duty evasion detected against the 
Company during the last three years, year-
wise; 

 

(c) whether the Company has also been 
continuously,-violating  the' provi     -sions 
Of the Foreign    Exchange     Regu-latins 
Act; 

(d) what is the amount of excise duty 
and income-tax outstanding against the 
Company at present;   and 

(e) what steps Government have taken 
to realise the outstanding amount and also 
the 'action talcing against the Company for 
evasion of excise duty and violation of 
Foreign Exchange Regulations Act 
provisions? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF REVENUE IN THE 
MINISTRY OF FINANCE (SHRI AJIT 
PANJA): (a)i and (b) It is. a tact that cases 
have been detected against M/s. Godfrey 
Phillips (India) Ltd for evasion of Central 
Excise duty during the last three years, 

The estimated evasion of excise duty 
detected for which show cause notices have 
been issued during the last three years is as 
follows;  

Year Amount 
(in tikhs 
of   Rs.) 

1985 18-48 

1986 52-79 

1987 6150 85 
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(c) Government is not aware of any 
violation of the provisions of Foreign 
Exchange Regulations Act by the Company. 

(d) The amount of excise duty out-
standing against the Company is Rs. 4 Crores 
(approx.) and that of Income Tax is Nil at 
present. 

(e) In so far as evasion of excise duty is 
concerned, all necessary steps including issue 
of show cause notices, initiation of 
adjudication proceedings, filing caseg in 
courts of Law have been taken. 

 

Multinationals in India 

@@3675-B. SHRI CHIMANBHAI 
MEHTA; Will the Minister of FINANCE be 
pleased to state: 

(a) what are the first twenty-five big 
multinationals in India; 

(b) whether there is any time bound pro-
gramme given to them for continuing their 
operations in India or for complete In-
dianisation of their ownership if so, what are 
the details thereof; and 

(c) whether Government have pursuaded 
these multinationals to bring modern tech 
nologies to India if they want to continue 
their operations in India; if so, what are 
the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SHRI 
EDUARDO FALEIRO): (a) We have not 
accepted definition of a mul 

 @@ Previously Unstarred question 3505,, 
     transferred from the 28th March, 1988. 


